
ACT No, XXIV OF 1861. 

(Received the a.rsent of the Governor- Gene~al  on the 31st August 1861.) 

An Act to enable the Barzks of Bengal, Madras, and Bombay to enter into ar-  
rangements with th,e Government for managing the issue, payment, and 
exchange of Government Currency Notes and certain business hitherto 
transacted by the Goz,ernment Treasuries. 
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WXEREAS it is expedient to authorize the Banks of Bengal, Madras, and 

Preamble. Bombay to euter into the agreclnents and arrangements, 
hereinafter mentioned ; it is enacted as follows :- 

I. It shall be lawful f o ~  any of the said Banks, by agreements under their 
corporate seal, ,to enter into agreements or arrangements 

Banks may enter into 
certainarrangements with with the Secretary of Strate for India in Council through 
Government. 

the Governor-General of India in Council, the Governor 
of Madras in Council, and the Governor of Bombay in Council respectively, for 
superintending, managing, and becoming agents for the issue, payment, and 
exchange of Promissory Notes of the Governnieiit of Iudia, payable on demand 
under Act X I X  of 1861 (to provide .for a Government Paper Currency) or any 
Act which may hereafter be passed in relation to the Paper Currency of the 
Goveriiinent of Inclia ; for the carrying mi the business of an Agency of issue 
under the said Act XIX of 1861 in any circle of issue in which any of the 
said Banks shall havk establishecl a Branch Banlc under Act VI of 1839 (relating 
to the Bank of Bengal) or any other Act ; a i d  for tra~.nsactii~g any part of tllc 
busiilcss of, or hitherto generxlly transacted by, or at thc Gencral Treasuries of' 
the Goverl~meilts at tllc sevcral Presidencies of Fort IYillia~n, Maclras, :lncl 
Goinbay rts~)ectiveljr. 
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11. I t  shall be lawful for the said Banks of Bengal, Madras, and Bombay, in 

Banks may transact the 
addition ta the modes of business in which they may now 

business incident to such by law be respectively engaged, to transact, in accordance 
arrangements. 

with the provisions of the said asreements or  arrange- 
ments entered into under Section I of this Act, all or any of the business ap- 
pertaining to the superintendence, management, or  agency for the issuing, 
payment, or exchange in the first Section mentioned and tlie business of a11 
Agency of issue under the said Act X I X  of 1861 in any ,such circle of issue 
as aforesaid, or all or any of the business of, or hitherto generally transacteci 
by, the General Treasuries in that Section mentioned. 


